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I know some young people who have
had brilliant degrees. They nave had
first class degrees at Oxford, Cam-
bridge and other British Universiligs
and American Universities and they
are unwilling to come out to India bs-
cause they have not got facilities whicp
they have in those countries for aq-
vanced study and research. Another
factor is that the pay is small but the
more important factor is that the edy.
cationist in this country, even though
it is our proud privilege to have ap
educationist as our President and it {s
also our proud privilege to have gyg
our Vice-President an educationst, the
fact of the matter is that the edue;
tionists in thig country are not given
the respect which is their due. Thijg
is not in accordance with our tradition
and T think there should be a change
in regard to this.

This is all that I have to say in re-
gard to this matter and I thank yoy
very much for giving me time,

Tue DEPUTY CHAIRMAN: The
Houss, stands adjourned for lunch tiy
230 p.. i

The House then adjournsd
for lunch at one of the
clock,

The House reassembled after lunch
at half past two of the clock THgp
Depury CHAIRMAN in the Chair.

ENQUIRY RE. QUESTION OF PRI.
VILEGE

Surr BHUPESH GUPTA  (Wegt
Bengal): Madam, have you considereq
the privilege motion?

Tae DEPUTY CHAIRMAN: Well, it
is being considered,

Sur1 BHUPESH GUPTA: Today the
House is adjourning. J

|
Tue DEPUTY CHAIRMAN' Mr.
Bhupesh Gupta, I have told you that
I will take time to consider that
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motion. I am not able to say any-
thing just now.

f

THE APPROPRIATION BILL, 1964—
continuded.

Seri DAHYABHAI V. PATEL:
{Gujarat): Madam Deputy Chairman,
I was hoping that, in the interval that
we had, tempers would have cooled
down and we would meet in a calmer
atmosphere, in ap atmosphere in which
we can discuss the problems facing
this Hou e calmly and quietly. 1 hope
no attempt will be made to restore the
unfortunate situation that wag there in
this House during the earlier part of
the session.

Madam, this is supposed to be a
House of Elders and Elders might set
an example to the other House in the
decorum to be observed and the man-
ner in which Members of the House
should behave. It is very rarely
that such things, as happened here this
morning, happen in any parliamentary
democracy. They have been very
rare in this House and I hope, Madam,
that we will not have any recurrence
of such incidents again. I would
appeal to hon. Members of the House
to help the Chair in preserving the
dignity of this House and particularly
the dignity of the Chair. I[ Membcrs
do not co-operate in preserving the -
dignity of the Chair how can the
Chair preserve order in the House? 1
hope all sections of the House will co-
operate in this.

Madam. we have before us the
Avpropriation Bill toda». We have
diccussed the Budget only a few days
ago. The Appropriation Bill may
very well be called. The Misappro-
priation Bill because it is for expen-
diture which theugh not approved by -
the Budget by jugglisg of figures the
executive or the Minmstry is able to

get sanctioned and approved  post—
facto.
Drwan CHAMAN LALL: Post

factum. -
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Sarr DAHYABHAI V. PATEL: Post
factum; I stand corrected.

Thig inaccurate budgeting has be-
come an annual feature of our Budget
and therefore the large amount of
grants obtained by the Ministry have
to be reappropriated to other places
and there are considerable savings.
This is an unhealthy feature of our an-
nual Budget. While speaking on the
"Budget last time I quoted figures from
1956 to 1960 and the figures of the foi-
lowing year do not indicate very much
of an improvement. From 1956 to
1960, the total of voted grants charged
to appropriation were 4279, 5,499,
6,892, 7.022 and 7418, In 1961-62, it
was 7496, The amount of saving—
T am quoting in crores of ruvees,
Madam-—in 1957-58 was 221, in 1958-
59, 443. 1959-60, 255. 1960-61, 500 and
1961-62, 883 and the percentage
is as high as 11.9 during last
year. No wonder prices go un; apart
from taxation it is this large factor of
expenseg granted but which are not
utilised but taken in the Budget
which provides a reason for higher
taxation and causes an upward surge
in prices. Therefore, Madam, it is a
very unhealthv feature of our Budget
which I would like to take this oppor-
tunity to point out,

Mr. Krishnamachari in hig able ad-
dress, unfortunatelv very much inter-
rupted, made a defence, a clever and
able defence, of what he was doing but
T do not think his defence was con-
vincing, Why should a match box
which costs so little actually be
burdened  with  taxation  which
is more than 60 per cent. of
the price at which it is avail-
able tp the customer? That is the
most objectionable feature of the pre-
sent stage of our finances Ordinary
things which the common man who is
so very often referred to, needs his
dailv necessities, whv hould 'they be
pushed up so high? Matches and kero-
sene were referred to by the Finance
Minister. While we have to thank the
Finance Minister for the small mer-
cies, for instance, the abolition of the
Compulsory Deposit Scheme, has it
really brought any relief? No; because

Appropriation
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it is re-introduced jn another form
and there is no relief, The-e are the

objeciionable features generally in the
Budget.

As regards the grants I will refer
to just a few of them. We have the
grant for the Ministry of Defence.
Madam, I am not convinced that all
these additional grants that are de-
manded are necessary, Then there
are grants-in-aid to the States. It is
a very very large figure and there 1s
no break-up given. One would like
to know exactly how these grants are
when they are broken up, on what
basis they are given to the differcnt
States, whether it is just by pull or by
majorty of votes as Uttar Pradesh and
Maharashtra enjoy. If it is not so,
why does Gujarat suffer so much? 1
am referring particularly to the lack
that Guarat suffers in the matter of
electric power, of hydro-electric sche-
mes, particularly when Gujarat has
quarrels. Out of this large grant what
is the share that is coming to Gujarat
to help her to build her river valley
projects, her hydro-electric schemes so
much and so badly neglected all these
years? There is a grant also for mult:-
purpose river schemes, What are thase?
"hen I will not rafer to the large grant
fny foodegrains because this has been
discussed in one form or another.
There is also a grant for capital out-
lay on multi-purpose river schemes:; it
is only a token grant of Rs, 1000. Why
is it s0? I would like to have a little
explanation about that. Then there is
the capital outlay on roads. It is a
fairly large sum.

Madam, you hail from Bombay, I
would like you to weigh the difference
in the conditions of the road in Maha-
rashtra on the one side and Gujarat
on the other. What a beautiful road
it is from Bombay to Poona? I had a
drive on it only a few days ago and I
congratulate the Government of Maha-
rashtra which has built such a nice
highway for the assistance that is given
to motorist and truck owners for ‘the
check-post that are helpful to motorists
in difficulties. These are all good fea-
tures of that State’s manner of treating
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the transport industry and the moto-
rists. Why are we not able to have
similar facilities in Gujarat? After all,
thig is all one country and our prinecl-
Ple is equality, ~Why are all the
States not able to treat their tax
payers in the same manner? This is a
feautre which needs looking into. Is
the Gujarat Government indifferent?
Is the Gujarat Government not able to
spend money? The Gujarat Govern-
ment may be given a share out of this
large grant that js available for build-
ing roads particularly taking into con-
sidertion the neglet that the roads of
Gujarat have suffered during the bilin.
gual regime,

T

Madany, I may also refer to the grant
for ports. Whereis the port of Kandla?
It is only in the map, Ig it the inten-
tion of Government to develop Kandla
port? We are talking in terms of se-
eurity and defence. The Kandla port
was supposed to be a defence port.
How much funds have been provided
under defence or under development
of ports for building the Kandla port
which is so very necessary “or trans-
port as well as for defence?
I would like, Madam, the Finance
Minister to throw some light and to
refute the charge that Gujarat is suff-
ering step-motherly treatment at the
hands of the Central Government, I
have given concrete examples. I
would like the Finance Minister to
come out and tell us whether what I
have said is not correct or to say that
the Chief Minister of Gujrat does not
plead strongly enough. If that is so,
we, the Members from Gujarat from
both sides of the House, may help
him to strengthen his hands. But we
have suffered neglect for too long
and it is time that we got together
and made the Government wake up.
Thank you.

|

Smrr M. P. BHARGAVA  (Uttar
Pradesh): Madam Deputy Chairman,
I specifically want to speak about two
things today. One is about the
Posts and Telegraphs and the other

23RS—3,
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is the position given to science in the
reorganised state of things in the
Education Ministry. First, I will take
up the question of science.

All these years science has been
having an important role to play
since independence. First, it was un-
der Natural Resources and Scientific
Research. That was to begin with.
Then it became Education and Scien-
tific Research. Then, it became
Scientific Research and Cultural
Affairs. And today scientific research
finds no place in the Treorganised
scheme of things. So much so, in the
Lok Sabha when cut motions were
discussed in previous years about
three hours were being devoted to
the discussion of scientific research.
This year hardly the subject has been
touched and not more than twenty
minutes were taken in discussing
scientific matters when the Education
Ministry’s cut motions were Dbeing
discussed. 1 would, therefore, request
the Prime Minister and the Education
Minister to reconsider and see if the
Ministry of Education can still not be
called as it was called earlier, wviz,
the Ministry of Education and Scien-
tific Research. That is so in so many
progressive countries. The UK. has
a Science Minister separately. The
UAR has a Science Minister separat-
ely. Germany has a Science Minis-
ter separately, Several other coun-
tries have similarly Science Ministers.

Science has emerged as an instru-
ment of economic and social change
in our time and the developing coun-
tries are recognising more and more
the importance of science and techno-
logy for national reconstruction and
development, as with the help of
scientific research the industrial pat-
tern can be radically changed. The
impact of research on industrial pro-
ductivity is admitted to be profound
and far reaching and it is certainly
helping a great deal in the economic
growth of the country. Therefore, I
would suggest that greater emphasis
should be laid on the applied side
of industrial research so that the ful-
lest and most efficient utilisation of
the natural resources of the country
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for economic growth can be made.
It is a matter of great satisfaction
that the Government of India
through the Council of Scientific and
Industrial Research, along with a
chain of 28 national laboratories, is
aware of these problems and is contri-
buting its mite to solve them. Within
a short span of about fifteen years the
Council has been successful in esta-
blishing these laboratories covering
aimost every major field of science
and technology. Nearly, 6,000 tech-
nical personnel are working in the
Council, besides 1,300 research fel-
lows and assistants engaged in re-
search activities financed by the Coun-
cil. This crops of research scientists
and technologists has been built up

in the country. More than 1,200
projects, 7,000 research papers and
700 patents have been taken out

by thess scientists during this short
period. Recently, the Council has
tried to come close to the real prob-
lems of Indian industries and it has
reoriented its various programmes
of research done in these laboratories
in the various fields of science and
technology. Under this reoriented
programme quite a new  approach
has been taken. Previously the work
of the national laboratories was done
through their various divisions. But
now every laboratory has launched
a project-oriented programme where
specific problems are being given to
a batch of scientists for researchh on
a co-ordinated and co-operative basis.
This new technique has resulted in
bringing down the hidden talents and
their best utilisation in the service of
science and industry. In my opinion
these project-oriented programmes
should also be extended to other fields
of research and should be co-ordina-
ted with the national plan of economic
development.

I understand that many of the pro-
cesses evolved by the national labora-
tories have not found immediate
application because a good deal of
additional work in designing machi-
nery, provision of capital, labour and
raw materials and the drawing up
o production programmes is lagging
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behind. A lot of planning is re-
quired for this and the Government
should strengthen its machinery in
this regard. In these times of emer-
gency a strong industrial base is es-
sential for defence efforts and a plan-
ned programme of research and de-
velopment has to be pursued if the
industrial advancement of the armed
forces has to be substantially im-
proved. I am glad that the Council
has given urgent consideration to de-
fence requirements by maintaining
collaboration with organisations con-
cerned with defence research, the
armed services and defence produc-
tion. It is a matter of satisfaction that
several pilot projects were started
with a view to evolving substitutes
for several hundred items which were
so far being imported by the defence
organisation. This unit has succeeded
not only in saving the much needed
foreign exchange but also it has
created an impression that the scien-
tists of India are of no less calibre
than that in the rest of the world.
The precocked food, which can be
utilised at heights of 14,000 and
15,000 feet, is very much helptul to
our jawans who are fighting the
enemy on the northern frontiers.

Now, I want to take the House
into confidence and say that for the
last two years a Parliamentary Scien-
tific Committee has been working
here and it has keen doimg some real-
ly good work as far as science is con-
cerned. It brings out a quarterly
magazine called “Science in Parlia-
ment” and from its editoria] 1 will
read out just a few words about the
importance of science:—

“The barometer of the advance
of any country should be the per
capitq expenditure on scientifie
research, Judging by this we find
that the per capita expenditure on
scientific research is:—

U.S.A. Rs. 410
UK. Rs. 162
Sweden Rs. 146
U.S.S.R. Rs. 99
Australia Rs. 40
China “+ Rs, 3
and India Rs. 107
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Now, the only good feature is that
our Prime Minister, Pandit Jawaharial
Nehru, is a man of vision and fore-
sight who realises the great impor-
tance of science and its place in the
national economy.

“1t is betause of him that soon
after independence a siring of
National Laboratories specialising
in various branches of science was
set up all over the country.”

It goes on like that and I will no$
take the time of the House in reading
further. |

Then I may tell the House that this
Association has been organising sym-
posia. The last sympcsium was held
in September 1963 on the role science
in agriculture. I plead with the hon.
Members to take a little more inte-
rest in scientific affairs because it is
after all science and technology which
will pave the way for the rapid prog-
ress of the country.

So far I have spoken about scienti-
fic research. Now I come to the
Posts and Telegraphs Department,
was one of those who pleaded for the
formation of the P.&T. Board. I had
thought that with the formation of
the autonomous P.&T. Board the
progress of the Posts and Telegraphs
Department would be much more
rapid and it would be in a position to
give better service to the people and
the country. But certain things have
been happening in the Posts and Tele-
graphs Department which make me
feel that probably the step of forming
an autonomous Board many not prove
as useful as probably 1t was con-
sidered. It is dismal reading, the
Audit Report on Posts and Telegraphs
which was given to both the Houses
two days ago. 'They have pointed out
that absence of a penalty clause in
purchase orders has been responsible
for quite a good many Iosses to the
Department to the tune of several
lakhs.

. |

I will invite the attention of the
House to paragraph 10 where this hags
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been dealt with, in the Audit Report,
and they have shown how this has
meant loss to the country, Simi-
larly, in paragraph 12 they have
very clearly written about the delay
in repairs to serviceable stores. There
is a lot of stores lying with the P.&T.
Board since 1956 onwards, and it is
rather surprising that this store has
not been repaireq all these years.
While on the one side we say that
there is a great scarcity of materal,
on the other side we find the picture
where a lot of serviceable material is
lying in the godowng of the P. & T.
Board, and it is not being repaired
and utilised.

Similarly, in paragraph 18 talking
about workshops in the Audit Report
they have said about the extra expen-
diture on purchase of tubes due to
insufficient supply from  workshops.
In this connection, I would just read
out two paragraphs from which it will
be clear to the House how money
which can be saved is being spent
unnecessarily:

“It was decided in May 1962 to
introduce a second shift in the
tube-making shop in the Jubbul-
pore Workshop. But so far .. .”

That means, when this report was
written in September 1963—

“ . . . the second shift is stated
to have been not introduced owing
to non-availability of mild steel
sheets.”

In the next paragraph they go on
to say:

“It is understood that the sup-
pliers on whom orders were placed
by the Director-General of Supplies
and Disposals for supply of galva-
niseq tubes obtained from him
quota certificate and other assist-
ance for obtaining the required sup-
plies of mild steel sheets through
the agency of the Iron and Steel
Controller.”

The next sentence is worth noting.

“While assistanse ig thug being
rendered by Government to firms
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which supply galvanised tubes to
the P.&T. Department, the Depart-
ment itself has not been able so far
to obtain supplies for starting a
second shift in the Jubbulpore
Workshop where the cost of pro-
duction is much lower.”

So, this is the state of affairs as far
as the Jubbulpore Workshop is con-
cerned. While it could very usefully
start a second shift any time after
May 1962, nothing has been done for
over a year. I do hope that the
P.&T. Board will take up the matter
seriously and see that this is started as
early as possible.

I have been putting certain ques-
tions in this House about certain
matters connected with the P. & T.
Board, first of all about the member-
ship itself. When the P. & T. Board
was inaugurated, it originally had 7
members, and in the emergency it was
made clear to almost all departments
that no new appointments would be
made and work would be carried on
as far as possible with the existing
staff. T spite of that what do we
find in the P. & T. Board? The mem-
bership was increased by one not be-
cause the work necessitated it, not
because of other reasons but because,
according tp the admission of the
Deputy Minister, they had got a loan
from some place and therefore the
membership was increased by one.
That is said to be the reason for in-
crease in  membership. But my in-
formation is that it was for something
else that it was done. One of the
favourites of the Chairman of the
P. & T. Board was on the point of
being reverted and therefore the P. &
T. Board made out a case for the in-
crease of the membership by one and
went to Finance, and Finance agreed
and a new post was created. Now my
contention is proved by further deve-
lopments. One of the members went
on leave, and that post which was
created was abolished., So, I fail +to
understand how Finance could be a
party to the increase in membership
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and after six or seven months to the
decrease in membership again., What
Mr. Bhagavati said in this House is to
me a very ridiculouys statement that
because they managed to get loan
from somewhere they could increase
the number. !

Surr ARJUN ARORA (Uttar
Pradesh): The amount was probably
spent in six months.

Suri M. P. BHARGAVA: Well,
the amount is a huge amount angd it
could be spent elsewhere in improv-
ing the services of the P. & T. Board.
But these are the mysterious ways
of the P. & T. Board.

Now, telephone service connections
are given to officials who have to deal
day to day with the public, and it is
only meant for the tenure of their
office. I have come across a case
where one officer who had a service
connection retired in 1956. The tele-
phone continued to work till 1963 and
that too in a house of a Member of
the opposition in the other House.
This is a case which can be verified.
That telephone number finds its place
up to the last directory which was
issued by the Delhi Telephone Direc-
torate. I would like to know from
the P& T. Board who was responsi-
ble for the service connection con-
tinuing for so long as six years affer
the retirement of the person concern-

ed and in fact three years after
3 p.M. he had died also, That is a
very sag state of affairs. Service
connection means loss; you can make
telephone calls all over the country
free, the local calls are all free. It
means a lot of amount to the exchequ-
er, and especially if it is with a pub-
lic man, you can well understand how
the telephone was used for all these
six years.

I have another case where an cofficer
of the P&T Board went for training
to another Ministry for a year, out of
Delhi. In the normal course, the ser-
vice connection should have been dis-
continued. But even today, I am
sorry to say, the service connection
continues, and is used by all the
members of the family of the officer



4633 Appropriation

concerned in Delhi, while the officer
is having training elsewhere. This is
the second case about things happen-
ing in the P&T Board. f

Now, the third thing about which
I have also put questions and about
which some answers have been com-
ing from the Minister concerned is
about the tape-recording of the pro-
ceedings between the P&T Board offi-
cials and the unions in the P&T De-
partment. Well, it was never done, it
has not been practised in any other
Ministry. I fail to understand why it
is being resorted to when the unions
have protested against it, and they
say that they do not want this to be
there. The thing does not end there.
Tape-recording is resorted to in re-
gard to departmental enquiries also.
That is a very strange phenomenon.
And when I put a specific question to
the Minister about this, he simply
said, ‘I do not know’. Well, I request
him to find out these facts and take
action in this regard. We should not
do anything which goeg against funda.
menta] rights.

Serr JOSEPH MATHEN (Kerala):
How will it go against fundamental
rights? You are recording the cor-
rect things as given out.

Sarr M. P. BHARGAVA.: Well,
before tape-recording was introduced,
there were departmental enquiries
and it was always the shorthand
writers who used to take them down.
It is not a police State after all; it is
a socialist welfare State where we do
not want to use something said by the
employees against them by tape-re-
cording and all these methods.

Now, the fouth thing which I want-
ed to mention about the P. & T. Board
was how the orders ...

Surr JOSEPH MATHEN: There
all the speeches of Members are tape-
recorded. ! L

Surt M. P. BHARGAVA: Well, 1
was speaking about how the orders
of the Ministers and the high officials '
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are flouted by the officers. In one
case, a specific recommendation was
made by the then Transport and
Communications Minister. That Min-
ister left office. His successor came.
That successor also recorded the same
opinion as the old Transport and
Communications Minister had record-
ed. After some time this Minister
also went. Here is the opinion of two
Ministers of Transport and Communi-

cations. This was a specific recom-
mendation. The junior officers not
only ...

-

Tre DEPUTY CHAIRMAN: How
long will you take?

Suarr M. P, BHARGAVA: 1 will
just say one thing. They not only
flouted it on the first available oppor-
tunity, but they also suspended the
person concerned about whom the re-
commendation was made. I do not
know how these things can be stopp-
ed. Probably, the Minister in-charge
of Posts and Telegraphs does not find
enough time to deal with matters in
Delhi. I would request him to cur-
tail his wvisits to Calcutta, devote
more time in Delhi and see that the
Posts and Télegraphs Board, which
was born with high aspirations, func-
tions properly and well,

THe DEPUTY CHAIRMAN: Mr.

: Kureel, Please be very brief.
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Tee DEPUTY CHAIRMAN: Mr.

Kureel, you are speaking on the Bill?

Sert P, L, KUREEL URF TALIB:

No, 1 am just referring to this matter,
That is why I want to 'take this op-
portunity to speak about an important
matter.,
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SurimaTt TARKESHWAR]I SINHA:
Mr. Vice-Chairman, Sir, I am sorry
that this Supplementary Grant debate
has been utilised for so many general
observations. Some of these nbserva-
tions have been very unfair. The
Finance Minister, Sir, does not need
my protection at all. He is capable
of defending Thimself courageously,
boldly and with convictien. The hon.
Member should have really seen and
should have been really touched by,
the spirit behind the speech of the
Finance Minister yesterday. What
happened yesterday and this morning
has not made anybody happy. But 1
would only submit through you to the
hon. Member that if he really expects
this kind of objectivity and considera-
tion from this side of the House, in all
fairness to¢ us he should show the
same consideration and, sometimes,
indulgence. I am not trying to attack
him in any way. I would not do so,
and I am sure he will also not give
me any, cause for provocation because
1 would refuse to be provoked. All
the same I think he should not have
taken the sheer meaning of tha word.

Sir, let us go back to the history of
the incident which happened this
morning. I think everybody is sorry
and the Finance Minister also would
be rather unhappy about this inci-
dent. But I would only submit this
that some hon. Member from his party
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made certain remarks very humorous-
ly. But at that time the temper of
the House was a little high and the
Finance Minister, when he was reply-
ing to the debate, was replying in
a very serious mood to the debate.
When he wanted to explain certain
phenomena and when he was explain-
ing the reason and the basis behind
the criticisms that had been levelled
against him, namely, that his Budget
was hot enough of a socialist Budget,
he was trying to explain—so that he
need have not to prove his bena fules
again and again to this House or any-
body else betause he is convinced
about the policy of the party to which
he is responsible primarily.—certain
points. He made certain remarks.
The hon. Member opposite immediate-
ly got up and made certain other un-
fortunate remarks and said something
in relation to black, what colour he
had and so on. (Interruption). Please
allow me to speak. I am sorry. The
hon. Member may not have meant
that. But the impression that he
created was rather an unfortunate im-
pression, and the expression
used by the hon. Member
was quite a provoking expression.
After that some other remarks were
made by the Finance Minister, Now,
if the hon. Mr. Bhupesh Gupta feels
that the Finance Minister made a
remark which was not very fair to his
party. is it not also cbligatory on his
part, as the leader of nis party, to
check his own Members not to use
such remarks about anybody else in
the House, maybe a Minister, maybe
an ordinary Member, because the pri-
vileges of the Members and the
Ministers are not different in  this
House? Therefore in all earnestness I
would beg of the leader of the Com-
munist Party to be as generous with
vther Memberg of the House in re-
marks as he is to his own Members.
He should, asleader of his own party,
have really got up and said that he
did not welcome the pemark and he
should have requested the Chair that
both these remarks, the remark by his
own party Member and probably the
remark, the after-effect as it came
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out from the Finance Minister, were
unfortunate. If he had done that, 1
think he would have done a service
to the House by giving example of-
decorum and dignity.

I know the hon, Member is a very
nice person, straightforward, henest.
and a man of deep conviction, a per~
son who is very, very courteous. Ail
the same I would certainly say that.
he is as much responsible for this
unfortunate incident as anybody else
anq it is, I think, obligatory . . .

Suri JOSEPH MATHEN: He is
primarily responsible, not "as much.
responsible”.

SariMATI TARKESHWARI SINHA:
Sir, I think the hon. Member should
not really take to his heart that the
hon. Finance Minister meant really
that all these people who are sitting
opposite are traitors. He should not
really go by the word as it has been
expressed but by the inner meaning,
by the expression, by the genuine-
ness of his remarks which followed
afterwards. Therefore, in the midst:
of his speech he also said that ulti-
mately he had made Mr. Bhupesh
Gupta smile. A person with some
sort of vengeance, as the hon. Mem--
ber pointed out this morning, could
not have really made this remark,
namely, that ultimately he has been
able to make Mr. Bhupesh Gupta
smile. So while feeling that the:
whole incident has been rather un-
fortunate, that heat has been genera-
ted in the House, I would submit to-
him to forget about the whole thing
and to accept the spirit of the whole
incident, the genuineness behind that
because probably it was nobody’s in-
tention to have this kind of incident in
the House. I think now that he has
cooled down, he would himself pro-
bably think that he has not been very,
very generous to the Finance Minis-
ter in his remarks.

He started digging the back his-~
tory. The pages of the back history-
can be uncomfortable to anybody and
everybody if you present those facts:
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out of context We were really not
having a debate on the Mundhra
affair We were not bringing ir the
1ssues which followed Therefore, to
raise something out of context and
present it before the House i1s not
really very fair Let us really not
dig back the Thistory because the
moment we start indulging in  th.s
many things can be said about many
people which will not be very palat-
able and comfortable to anybody n-
cluding the Members of hig party

Sart BHUPESH GUPTA Do say
whatever you find

SHRIMATI TARKESHWARI SINHA
I would not like to

Surt BHUPESH GUPTA 1 wel~ome
it

SHriMATI TARKESHWARI SINHA

because 1 feel that 1t would be

very unfair on my part also to go

and indulge i such things as 1t 1s

unfair on the part of the hon Member

opposite  We were not indulging in
any such debate f

It hag been explained time and
agam—1t 18 not for me to explamn
because 1t has been already explain-
ed—that the Finance Minister had no
responsibility 1n the Mundhra deal

Surt BHUPESH GUPTA It was
said by Mr Chagla 1 dig not say
That 1s what I read And he said that
it was most unfortunate that while
answering questions the Minmister did
not think it proper to place all the
facts fully before the Lok Sabha

Sarrvatt TARKESHWARI SINHA
Mmister unfortunately because the
Minister 1s always considered tech-
nically responsible for all tnat the
department does

Sarr BHUPESH GUPTA 1 4id not
say that Mr Chagla saig that

SarrmaTi TARKESHWARI SINHA
It 1s hig musfortune or fortune to be
the Minister of a particular depart-
ment And if something thappens,
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technically he 1s also responsible And
1t 15 because of the technicalities that
he rTesigned and went out It was
not that he was sacked This ex-
pression also of Mr Bhupesh Gupta
was rather unfair He used the ex-
pression sacked” Nobody ever
sacked im He went out on his o%n
because he thought that technieally he
has been responsible for that

Then, Sir, 1 would like to clear
the misunderstanding of Mr Bhupesn
Gupta (Interruption) Please He
said that he gave licence to foreign
ivestors and he gave an assurance
to the President of the World Bank,
Mr Eugene Black, that minority par-
ticipation would be given May I re-
mind the hon Member, who 1s 50
vigilant 1n his expression, why he d.a
not read the statement which came
from the Minustry of Finance the next
day when the news appeared” Im-
mediately after the allegation was
published that the Finance Min ster
had given an assurance to the Presi-
dent of the World Bank that mnorit,
participation will be given, the next
day the clarification was 1ssued from
the Minstry of Fmance that that
particular news was 1ncorrect No
assurance hag been given to the World
Bank that the munority participation
would be given up I think in his
reply to the Budget

SHri BHUPESH GUPTA Did Mr
Jha one of the Secretaries, write the
letter?

SHrRIMATI TARKESHWARI SINHA-
We are always 1n constant contact
with the World Bank and the Inter-
national Monetary Fund 1 do not
think 1t 15 at all improper and nobody
can question the right of the Gov-
ernment of India to have correspond-
ence with the World Bank because
We are 1n constant touch with each
other to understand the economic
problems, possibilities and prospects
The World Bank has taken the mnitia-
tive about foreign participation ard
foreign 1nvestments The World Bank

has taken 1mitiative 1n  bring-
ng the friendly countries
and forming an ‘India  Consoitiun’
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and therefore we are in constant
touch with the World Bank authorities,
and there 1s no mhibition I should
say that we are 1n constant touch
with the World Bank but what 1s
there to be ashamed of? 1 think it
1s the righy of the Governmeng to
have proper contacts with the World
Bank and such other internat onal
agencies which are helpful to us 1n

financial aid being available to this
country
Surr BHUPESH GUPTA  That 1s

not the pomnt The letter was giving
an assurance that I have referred to
I am not challenging your right to
keeping contact with the World Bank
or for that matter with anybody

SarimMaTt TARKESHWARI SINHA
A contradiction which has been 1ssued
from the Ministry has categorically
denied that any such assurance has
been given tg anybody that the mino-
1tv  particioation would be given
The hon Member should have read
this and then he should have come
prepareq about that

Secondly, I do not think that if any
authority gives encouragement to
forergn participation, while preserving
the Industrial Policy Resolution of
our country, there is anything wrong
i 1t What wrong hag been done”
It is the duty of the Finance Minis-
try to assure the countries which are
really giving us financial assistance to
make them feel that their money which
will be invested here, the participa-
tion that would be available to them,
would be safe in our hands ang that
is an assurance which the Govern-
ment not only has to give todav but
the Government has to fulfil 1ts
obligations for all times to come

I would also Tike to inform the hon
Member that Mr Krishnamachar) has
made 1t very verv clear that the finan-
cial participation that will be dis-
cussed and considered would be on
the basis of those industries where the
financial participation 1s very neces-
sary or the foreign investment 1s vervy
necessary for the fulfilment of the
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objectives of our Indusirial FPolicy
and which will be very necessary for
the general prosperity of this country
He also said this that he would be
ve.y careful in making a selective
approach whereby the foreign parti-
cipation should be allowed I think
this shoulg have satisfieq the hon
Member I think the hon Member
would not have really raised his po nt
pecause he did not raise it in the
Budget debate but thig wag because
of provocation There 1s something
very nice about the hon Member but
sometimeg when he gets provoked, he
becomes a very combusiible object
I think he was in a bad mood, I think
1t wag momentary and 1t would not
remain with him for very long

Coming to the other points which
the hon Members have raised, Shri

Patel raised the pomnt that Guarat
has not been given full justice 1n
regarq to financial assistance I would

like to inform him that the allotment
of Central assistance for the current
year 1s Rs 18 50 crores and for the
next year 1t 1s Rs 21 95 crores This
includes assistance for power and
other schemes included 1n the Plan
outlay agreed to for the respective
years The allocation which has
been provided by the Government of
India has been made after mutual
discussions and consultations The
demands of all the States are much
larger than the availability of funds
and therefore when we have to share,
we have to share keeping in view
our own limitation or lack of re-
gources at our disposal] There has
been no unfair treatment so far ax
Gujarat 1s concerned

Then Shri Patel mentioned about
the provision under Demand No 133
T would like to tell him that this
Demand has been asked for because
the expenditure involved a new ser-
vice and hence the Supplementary
Demand was requited At the same
time the expenditure can be met—
he will see from the Demand itself—
from the savings with'n the Grants
of the Ministry and hence it 15 not &
new Demand It 1s a token adjust-
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ment of bne sum to another channel
and therefore this is a token Grant
that hag been sought. i
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Then Shri Sapru and one other
Member raised about water-supply
schemes. I would 1like to inform
the hon. Member who is not
at present in the House, that
though this matter is primarily the
concern of the State Government, ihe
next year’s Central Budget includes a
provision of Rs. 7 crores for Grants
and Rs. 15 crores for Loans to the
States for water-supply schemes. The
schemes, 1 am sure, will form a part
of the plans which are annually re-
viewed during the annual plan dis-
cussions and most of the State Gov-
ernments would really keep 1o the
schedule of allotment of expenditure

I 1 Hindi transliteration.
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on water supply schemes and they
would not delay the extension of the
water supply schemes.

Bi'l, 1964

Then I must say, now that you are
in the Chair, that you have very
rightly pointed out about the impor-
tance of Scientific Research and Cul-
tural Affairs. A token demand they
had asked for previously. Due to the
emergency they had asked for a
smaller sum but later on they realised
that the requirements for conduct-
ing research is very necessary—and
you have yourself pointed out how
it is very necessary—and some very

useful work is being done. 1 am
grateful to you for making
such commendatory remarks

about the researches being conducted.
The Grants which were reduced have
been asked to be restored and there-
fore some additional Grant has been
asked for. The position was re-
viewed from time to time so as to
enable the C.S.ILR. to meet its essen-
tial requirements and that is why
their Budget estimates were raised to
Rs. 678 lakhs for recurring expen-
diture ang Rs, 434 lakhg for capital
expenditure in November 1963. To
meet the increased expenditure a
Government grant of Rs. 630 lakhs
(Recurring) and Rs., 430 lakhs
(Capita]) was found necessary and
there have been variouq details ang 1
woulg not like to take the time of the
House in indicating all those branches
in which the expenditure is likely to
be incurred but they are very useful
details and the hon. Member proba-
bly would also know from the various
reports of the Ministry how much
useful work has been done under this.

I would only like to say one thing
and that is, during the First and
Secong Five Year Plan periods the
Council established 26 national labo-
ratories ang institutes, For the Third
Plan period, provision has been for
26 laboratories and institutes, etc.

I would also like to inform the
House that a Scientists’ Pool has been
set up. It has been set up for quite
some time—in 1958—with an initiak
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strength of 100 posts. This limit was
raised by the Government of India
from time to time and it wgas last
fixed at 500 in June, 1962. Even this
limit has since been removed by the
Government of India with the direc-
tion that as many suitable persons as
may return from foreign countries
should be absorbed in the Scientists’
Pool. The number of persons actual-
ly working in the Pool as on 1lst Feb-
ruary 1964 is 487. And really this Mi-
nistry has kept the open-door
policy about providing all facilities
for the scientists who want to come
back home and work in this country.

There is another point which was
raised by some hon. Members and
that is about what they call these
under-estimating of revenues and the
over-estimating of expenditure. I
would like to explain to the House
that time ang again this remark is
made as if we are at fault. The
actual position is that the Budget esti-
mates are framegd on the basis of data,
the best that can be available, about
fourteen or fifteen months in advance
of the close of the year to which they
relate. In between what happens is
that some times there are changes in
the import policy, changes in tlhe
flow of trade, in the production levels,
and also in the rates of clearance.
These vary and sometimes the con-
sumption levels fall or rise, and pro-
fits from trade and industry also
vary. All these variable factors make
the proposition not very definite and
some variations are natural in these
circumstances. Therefore the actual
position as it turns out later on might
be very much different from what
was anticipated at the time the Budget
was being framed and these cause
consequential repercussions on the
realisation of the revenues. Similarly,
there are other factors affecting the
estimates in the Budget. For instan-
ce, there is the recruitment of techni-
cal staff, the procurement of supplies
and materials especially from abroad
which do not depend ©n us only.
‘There are also so many variations in
the price levels and all these affect
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the accuracy of our estimates of re-
venue and of expenditure. There-
fore, I would like to assure the House
that there has never been any deli-
berate attempt on the part of the
Ministry to under-estimate revenues
or to over-estimate the expenditure.

Surt DAHYABHAI V. PATEL: I
the hon. Deputy Minister will permit
one interruption, I was only quoting
from the Report of the Public
Accounts Committee. The hon.
Minister laboured to show that these
estimates are made a long time be-
fore. But I want to know whether
any estimates of expenditure are ever
made which are less? Everytime it
has always beer the other way round
and that is why this spiral of prices
goes up.

Surt BHUPESH GUPTA: Give her
some time.

SHriMATI TARKESHWARI SINHA:
This really takes us back to the ques-
tion of prices and I cannot deal with
that just now. Yesterday, the Finance
Minister had replied to this particular
point and he devoted considerable
time to this subject. I do not want
to add anything to what he hags said.
I was myself coming to the comments
of the Public Accounts Committee.
It is only in deference to the views of
the Public Accounts Committee that
we have made special attempts to
increase the revenue receipts and
reduce the expenditure relating to the
coming year. I would like to take
the hon, Member back ts the speech
of the Finance Minister in which he
has made a reference to this point.
It is hopeq that the wvariations to
which the hon. Members have refer-
red will be considerably reduced in
the coming year.

I think you, Sir, when you were
speaking, made some remarks relat-
ing to the Posts and Telegraphs
Department. So far as the larger
expenditure items are concerned. this
expenditure has been on account of

' the pay and allowances and also the
* increase in the expenditure on con-

tingencies and increase in the ex-
and other works
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debitable to revenue. And last but Tue VICE-CHAIRMAN  (SHrr M.
not the least important 1is the | P. Baarcava): The question is:
matter to which I myself made

a pointed reference when I was intro-
ducing this subject, namely, the larger
contribution to the Telephone Deve-
lopment Fund. That is why this
Supplementary Demand is being asked
for. This is also due to the new
additional posts in the P. & T.
Department justified on the basis of
the standards which have been
prescribed for the Department.
Travelling allowance is not the only
item under which the expenditure has
increased. There is also the children’s
-education allowance, the reimburse-
ment of medical expenses, overtime
allowances and so on. These have
gone up and the amount which was
anticipated originally could not be
adhered to because the expenditure
under these items has been more than
‘what was actually anticipated. But
I think this House would not grudge
the expenditure under these items
because they are items of human
interest and the House always wel-
comes provision for additional facili-
ties to the mambers of the staff.
‘There is also increased expenditure
on compensatory and house rent
allowances admissible to the staff
-gtationed in eight big cities. Since
‘the notification about these cities was
done, additional funds had to be pro-

vided for giving compensatory and
house rent allowances. These are
reasons why there has been an

increase in the expenditure.

So far as the other things you have
mentioned, Sir, I am not in a position
to say categorically what have
actually been the facts of the case.
1 will certainly ask the Ministry to
examine the facts you have mentioned
and try to verify the truth of the

‘thing and if it is necessary, take
-appropriate action. ‘
With these words, I express my

gratitude to hon. Members and once
again I submit through you to the
hon. Member not to really take that
word of the Finance Minister to
‘heart, but to forget and forgive about
it. Thank you.

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1963-
64, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

Tug VICE-CHAIRMAN (SHrRr M.
P. BHARGAVA): We shall now take up
the clause by clause consideration of
the Bill. There are no amendments.

Clauses 2 and 3, and the Schedule
were added to the Bill.

Clause 1, the Emnacting Formaula
and the Title were added to the Bill.

SurimaTr TARKESHWARI SINHA:
Sir, 1 move:

“That the Bill be returned.”

The question was proposed.

Surr BHUPESH GUPTA: Mr. Vice-
Chairman, 1 rise to speak again with
no remorse for what had happened,
no regrets whatever I would have
expressed it had the Finance Minister
come and expressed his own regret.
What did 1 do yesterday? 1 asked
for the expunction of the words ut-
tered by the Finance Minister which
were patently under the Rules un-
parliamentary per se defamatory
under Rule 220. Even that was not
done. Not only that, but the Finance
Minister persisted in his utterance
and that is why we had to hit back,
and we Communists would be worth
nothing if we did not know how to
hit back when we are hit upon. That
is why 1 say I would not like to bear
the card of the Communist Party it
that party does not teach us how to
deal with a situation of this kind in
the militant spirit of the working
class. That is what I say.

I appreciate the manner in which
the hon. Deputy Minister has spoken,
' but that was missing altogether yes-
| terday. Even now I have not got
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that word expunged. Mr. Dahya-
bhai Patel spoke about the dignity ot
the House. Yes, there is the dignity
of the House, but you cannot have
the dignity of the House if you attack
the Opposition in this manner. We
are here by the will of the people.
In three general elections we have
been returned to Parliament as the
first 'Opposition Party. We are en-
titled to some measure of courtesy. 1
must say, as far as the Prime Minis-
ter is concerned, he never uses such
expressions. In  these twelve years
we have had occasions to annoy him,
to seriously contradict some of his
things, cause irritation in him; but I
must say that he never used such an
expression. But with people of much
lesser calibre, not so sure of their
ground, this sort of a thing comes.
Anyhow, that is how things happen.

Well, as far as the word uttered
by my colleague is concerned, it was
not unparliamentary. You may say
it was improper, but it certainly was
not unparliamentary. And what the
Finance Minister said, was it in a
serious mood? He said there were
red Communists, pink Communists,
pale pink Communists and so on. He
said there are some pink people in
his own party. Is this the way he
deals with his own party in a serious
way? He was frivolous in the ex-
treme and naturally frivolity was met
with a repartee which went home
and he lost his temper. 1 thought
Mr. T. T. Krishnamachari had intel-
ligence enough to find some parlia-
mentary language, but yesterday he
could not do so and he used a throu-

ghly impermissible unparliamentary
language. But we know that every
time Mr. Krishnamachari abuses us

our stock goes up. We know that if
a class enemy like that praises us,
then there is something wrong with
us. If that class enemy criticises
and attacks us we at least know
that we are on sure grounds. I
spoke in the interests of the House.
If he had withdrawn it nothing would
have happened; it it had been ex-
punged, nothing would have happen-
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ed. Read what he said yesterday. 1
heard it but somebody said that he
did not say it but the proceedings of
yesterday bear out what I said. Ex-
actly what I said he had said, he had
said, I heard it correctly., Others.
I do not know whether they heard it
correctly or not but they opposed me.
Do you think that that is the way to-
maintain the dignity of the House,
to allow a leading member of the
Government to say such things and
then when I object to it to say that
I am not correctly reading his words?
Here I have the proceedings of the
House to substantiate what I had
said and I must say that word for
word I have been proved to be cor-
rect, as far as yesterday is concerned.

Now, I am surprised at the hon.
lady Deputy  Minister, Did this
House reject the Chagla Commission’s
Report? No, we did not. In this
House and in the other House we
discussed it and on the whole we
accepted it. Remember it. The hon.
lady Deputy Minister said that I was
not right in what I said, that Mr.
Krishnamachari was only technically

responsible, not really responsibile
for the Mundhra deal. Well, you had
your Attorney-General, advised by

the Government, to argue on behalf
of the Government before the Chagla
Commission and since the hon, lady
Deputy Minister said it, I will just
read ocut a few words, Referring to:
Mr. D. L. Mazumdar’s evidence be-
fore the Chagla Commission, Mr. Set-
alvad said:

“He (that is, Mr. Mazumdar) told
us in categorical terms that the
Finance Ministry knew about the
antecedenty of Shri Mundhra, about
the way in which he was trying
to build up an industrial empire
and the dubious methods he was
resorting to further his end.”

Then Mr. Setalvad, the Attorney-
General, said:.

“These two gentlemen, the Fin-
ance Minister and the Principal
Finance Secretary, played an im-
portant role in finalising the deal
of June 1957.”
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Am I right or am I wrong? 1 am
only repeating what the Government
representative, the Attorney-General
of India, said in his argument on
behalf of the Government before the
Chagla Commission. Why blame me
of misleading the House? You for-
get what you have done, what you
jnstructed him to say. Mr. Vice-
Chairman, I regret that the lady said
such things. I read this and kept it
for seven years. I have treasured
this document and I will continue to
do so as long as I live becausz this
shows the stock that we have some
times in the Treasury Benches, 1

wish Mr. Chagla were here. He said,
in his final judgement: |
“it is difficult to Dbelieve that

when the Minister was in Bombay
and easily available and when Shri
Patel was advising the Corporation
to enter into the largest transaction
it had so far entered into in history
and that too with a man whose
antecedents Shri Patel knew he
would act on his own responsibility
without obtaining the approval of
the Minister.” i

Not my words. Again, not my words.
Then again he said that the full facts
had not been placed, the Attorney-
General and Mr. Chagla said that the
tull facts had not been placed. Again,
these are not my words. These are
the words of the Attorney-General.
sometimes, Madam Deputy Chair-
man .Oh, I am sorry. She s
in my mind too much, Madam Deputy
Minister, why blame me?
understand it.
who says,

I cannot
Here is Mr. Setalvad

“l have a feeling that the whole
truth has not been tgld to us about
the deal”. ‘

These are the words of the Attorney-
Gemneral, on your instruction. What
does Mr. Chagla say? He said:

“I ‘have the same feeling from
the beginning to the end”.
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After that, the hon. Minister comes
here and tells that I am trying to mis-
lead the House, No, I was not.
Therefore, I am sorry that I have to
teter to 1t but if Mr. Krishnamachari
continues in this phase this shall be
brought to ‘your notice time and
again, a reminder to the nation that
such men occupy such important posi-
tions. Mr. Vice-Chairman, I do mnot
wish to say much about the other
things. She tried to answer some of
the points. Now, these are non-pro-
vocative subjects, perhaps.

Here, a letter has been written and
according to our information, an as-
surance was given that facilities will
be given to the private foreign inves-

tor. According to us Mr. Jha had
taken the initiative in the matter.
She is going to consult somebody

Do it. According to our information,.
Mr, Bhoothalingam and Mr. Jha are
the two officers now who are building
up Mr. Krishnamachari in the new
phase but may I ask Mr Jha and Mr
Bhoothalingam to remember their
colleagues, Mr, H. M. Pate] and Mr.
Kamat? Mr. Krighnamachari will
drop them like hot potatos if need be,
if such a course is needed, to save
hig skin. It is their business, that ol
Mr. Bhoothalingam ang Mr, Jha; they
know it better but I think they should
learn a lesson from the past.
I said, in his letter to the President
of the World Bank, in September,
1956, the Finance Minister, Mr. T. T.

Krishnamachari, assurad the foreign
investor:

Here,

“We are undertaking a compre
hensive review of the policies ana
procedures that inhibit foreign pri-
vate investment”.

That is what Mr. Krishnamachari is
saying today and so this is nothing-
new. He had said this thing in a
letter which I have just quoted, that
they were changing the policy of the-
Government, taxation and other poli-
cies in order to make it easier for-
foreign private investment to come in.
Now, having done this thing, he is-
having now another greater scheme.
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‘That 18 our complaint It had been
going on all this while Now, taking
advantage of the difficulties of the
Third Five Year Plan, especially in
the sector of foreign exchange re~
sources, Mr Krishnamachar:t thought
that ‘now ts the time to fully im-~
plement this policy and get them t0
come 1’ The country 1s always told
that unless we allow them we are not
in g position to carry through the
projects and so on Well, we cannof
accept that argument 1 think we
shoulg explore the possibilities for
getting state aid, not the kind of pri-
vate nvesiment  Iou have been
Member of this House Mr  Vice-
Chairman and you know that the ol
companies wanted permission to
expand thelr refining capacity, Mr
Malaviya did not allow 1t and we,
from both sideg of the House opposed
permussion being given to them for
€xpansion permission sought by Bur-
mah-Shell gnd other companies Now,
we fing that they are being allowed
to expand and not only that but the
private foreign investor 1s  being
brought nto the public sector in Co-
chin, Madras ang other places Nego-
tiations are going on in the petro-
chemical industry to allow foreign
private capital to come 1n and parti~
c1pate 1 the public gector even We
were opposed, gll of us many here,
to private sector 1nvestment in the
public sector even when the investor
was Indian Today, we have modified
that policy also in  favour of the
foreign investor That 1s the new
thing 1 had participated in the Con-
sultative  Commutiee discussions
when the First Plan was being fram-
ed when the Secong Plan was being
framed and when the Third Plan was
being frameq and the Prime Minister
formed a small committee asyou know,
consisting of representatives of all the
parties where the basic policies were
discussed We were given {o under-
stangd exactly the opposite of what 1s
happening today that the public gec-
tor will go on as a public sector with-
out having anything to do with the
private sector by way of equity parti-
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cipation ang so on Mr Krishnama
chart tries to make out from the In-
dustiial Policy Resolution of 1936 as
1f there ;5 no basic departure from 1t
He has twisted the word 1n such a
manner ag to justily equity partici-
pation I have carefully read that
Resolution and I can tell you—and
all hon member, can read 1t—
that 1f you read 1t, 1t certainly 1s
flexible to some extent but 1t does not
allow equity participation of foreign
private capital mn the public
sector of India You may
have parallel development
You may allow certain things
to be undertaken simultaneously
n bhoth public and private
sector but the Resolution did not en-
visage at all that in the public sector
private investment will take place
It 15 3 serious modification, 1 say Then
he sud ‘well, minority participation,
we control 1t’ Yes. we know that
when the State power 1s in our hands
we are 1n g position to exercise some
control 1 agree with that but that
contro] becomes nominal And why
should T allow minority participation?
Suppose we have 51 per cent and
the foreigners have 49 per cent and
we make a profit of Rs 1 crore On
an average calculation the foreigners
will take away Rs 49 lakhs and we
shall be entitled to Rs 51 lakhs Out
of our resources, out of our labour,
from our mines, from our oil fields
and so on they will take away such
huge profits Therefore 1t 13 not just
a quantitative proposition from the
point of view of equation of capital
holding It 1s a question of earning
and as you will see these are our
capital accumulations, thls one crore,
1f the whole thing will come 1nto our
hands 13 our capital accumulation
Out of that capitai accumulation
Rs 49 lakhs will be 1n the hands of
the foreigners We have given them
a guarantee that we shall not
touch 1t and that they
can take i1t away These are the
terms Would 1t not affect our indus-
trial development, restrict capita] for-
mation 1n the country, and dissipate
our 1esources? If 1t had been in our
hands we could have reinvested it for

4 Pm
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industrial expansion in this very line
or in other desired channels There-
fore ] would ask hon Members tu
consider 1t from this angle Today 1n
the total paid up company capital of
India forei’n holding 1s 20 per cent
It 1s not a matter of joke Out of
every five rupees of sharéholdings in
the country one goes to the foreigner
of the country Such 1s the position
Must we increase it? Or must we
dimimish 1t?> Mr Krishnamachar, I
regret to say, has taken the line of
increasing it and that causes the
greatest concern 1n the country

Yesterday there was a report in the
‘Patriot’ thai certain defence 1ndust-
ries ang other things also are going
1o them 8o an all-out effort 1s being
made and they are told, ‘come and
take as much as yoti can’ whereas we
are committed to build the entire
defence potential in the public sector.
Now talks are gowng on 1n that sphere
alsp to make over certain sectors of
defence 1ndustries to the private sec-
tor and that too foreign private sec-
tor Mr Vice-Chairman these are
important policy questions You al-
ways think that we speak with some
malice I speak with no personal
malice, I tell you I speak on the basis
of polictes I am opposed to Mr
Krishnamachari not because Mr Kri-
shnamachari 1s 3 Tami] brahmin or I
am 3 kayasth or I come from some
other part 1 am opposed to him be-
cause of his policy Mr Krishnama-
char: symbolises the spirit of mono-
poly 1n our economy and he encour-
ages the depradations of monopolistic
concerns jn our economy He 15 the
symbol of monopoly capital which has
already become very powerfu] in the
economy of India Therefore we are
opposed to him Wg want to storm
that centre of monopoly capital whe-
ther in the economic hfe or in tne
political life of the country That 1s
why we crificise him  So please do
not misunderstand You know that
he called our entire party traitors I
never use such word against Congress
members Why should I call them
traitors® Even 1f 1 had something to
say against Mr Krishnamacharn I
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will never say that against Congress
Members as such whatever may be the
provocation We are younger in age,
Mr Niren Ghosh was young in age
but did he say that the Congress Party
15 a party of traitors or the Congress
members are traitors o1 every Congress
member 15 z traitor? Never will we
say such a thing We are not politi-
cally traineq that way We know
how to fight but we know how to fight
with clean hands standing on princi-
ples We criticise the Ministers on
the Treasury Benches all the time and
certainly we concentrate our attack
on Mr Krishnamachar1 because he
holds the portfolig of Finance
Mr Krighnamachart says 1t 1s the
Prime Minster’s policy and he has
his Dbelessings True, we know
that 1t as the Prime Mims-
ter’'s policy For the  Government
policy the Prime Minister 1s respon-
sible but i1n that set-up he 1s the
Finance Minister and he must have a
specific responsibility In this mat-
ter the collective responsibility 1s of
the Government and the Prime Min-
1ister 1s answerable for it but the
Finance Minister in matterg of finance
1s personally respongtble Well as
you have seen, when christian Keeler
appeared on the horizon, i1t was Mr

Profumo who went first and then
went Mr Macmillan That 15 how 1t
happens Nobody satd that the Prime

Minister should resign first Natu-
rally when we criticise, we criticise
the Government policy but in various
other respects the Finance Minister
has initiative 1in his hands and there-
fore we crificise him as well

Mr Vice-Chairman I do not wich
to say anything on this but still I
should strike a note of warning Well
again I am reminded of Shakespeare
“Yon Cassiug has a lean and hungry
look such men are dangerous’ Mr
Krishnamachari has a lean and hun-
gry look and in our economic and
political life such men are dangerous
Well let the Congress members and
others 1n the country take note of
it I know that he has tried to please
the vocal section of the community
by some king of manipulation in his
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budgetary proposals and let us not be
carried away by it Somebody com-
pareq the Budget to the Mona Lisa
smile What else could be 3 more
atrocious analogy than this? The
Mona Lisg smile attracts everybody
I have seen the Mona Lisa portialt 1n
Paris and whatever meaning you read
into 1t all are attracted by that smile
Mr Krishnamacharrg Budget 1s not
a Mona Lisa smile for the common
people and the country I i1 a Mona
Lisa smile no doubt but it is a Mona
Lisa smile for the monopolist and the
foreign monopolist Tt 1s a cynical
sneer at the common man and 1t
shows contempt for the intelligence
of the commop people He thinks
he can bribe away a section of the
rommunity by giving some nittle re-
hef, some allowance through the
Rudget proposals but we have greater
faith 1n the patriotism, good sense
md understanding of our people and
that 1s why 1n all parts of the coun-
try today the working people are
rising 1n protest agaimnst hign prices,
asking for dearness allowance and for
rise in wages, for nationalisation of
banks, constituting a challenge to the
policy of the Government and the
policy of Mr Krishnamachar: in par-
ticular That battle 1s going to Dbe
fought and I once agam appea] to
the House that Mr Krishnamachar:
should be watched with eyes open
and maximum vigilance should be
exercised agamst him I do not mean
anything personally I have not said
anything about his personal matter
I do not say anything about his friend-
ship with Mr Goenka at all Not at
all, T won't say anything about 1t
Everybody knows that when he was
not 1n the Ministry he spent his even-
Ings in Mr Goenka’s house playing
cards and sg on I do not mention
It at all But we have to deal with
Mr Krishnamachar; as the former
Finance Minigter and as Finance Minis..
fer even now

Surr JOSEPH MATHEN: We are
not mentioning your relations with
China also
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Surr BHUPESH GUPTA You have
mentioned all kindg of things 1n the
last two years You have mentioned
It many times but the trouble ig you
have not gone very far [ shall see
how you do in Kerala We are wait-
ing for 1t Have the election, don't
postpone 1t We shall meet there

Surt JOSEPH MATHEN You have
already embraced the Mushm League

Surr BHUPESH GUPTA  That 1s
all right We are ready for 1t because
the Kerala Congressmen, Some of
them, need a lesson

Therefore, Mr Vice-Chairman, I am
gratefu] to you Under your Chair-
manship at least my pant of the de-
bnate has gone very smoothly always
I have always thought that you know
how to deal with a person like me
I may be a bag man and perhaps
many of you have to deal with bad
men also sometimes Do not always
deal with good men Like Mr Krish-
namacharl. That 1s all I can say As
you know we demanded his presence
i the course of this debate but
throughout the day he never bother-
ed to come here That 1s how he treats
the House It 15 not distespect shown
to me but shown to you You spoke
on this subject He was not even
good enough to come here for five
minutes at least to see what you say,
at least to make a gesture Never
will he come, he knows he has got
on the top of the world and he shall
sit there as long as some scandal or
something or other comes and Jrags
him down and puts him back from
where he has come That 1s the
position

Theretore, Mr Vice-Chairman, I say
that Mr Krishnamachari calls for the
utmost wvigilance He 1s a danger
signal His very existence 1s a chal-
lenge 1 the Government challenge:
fo the wholesome forces of democra-
tic public opimnion 1n the country, of
patriotic public opmion in the coun-
try I do not mean any party here
And I think that challenge has to be
met with unity and courage, unity of
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all those who stand for progress and
progressive orientation in our policy
courage on the part of those Wwho
know how to fight such manoeuvres
and contrivances that Mr. Krishna-
machari is capable of producing before
the country in order to mislead the
people and get on with his policies
His policies spell disaster to the coun-
try. Therefore, 1 say it hag to be
fought every inch. There will not be
a Session when Mr. Krishnamachari
will not be fought. We have taken
the challenge from our party and we
propose to fight him, no matter whe-
ther it is in the factories ang fields,
in the streets and villages in Assem-
blies and in Parliament. The Com-
munist Party will carry forward this
struggle against all that Mr. Krish-
namachari stands for and seck the
unity of all right minded people in
order to see that the country is rid
of thig great danger and threat that
he poses because of his policies be-
cause of his affiliations with the mono-
polists

Sur1 C. D. PANDE: Your challenge
is not to Mr. Krishnamachari but to
the whole Congress Party and we
take that challenge.

Surt BHUPESH GUPTA: Mr.
Pande, I tell you, I shall not be pro-
voked by you.

|

Surt C. D, PANDE: That lis very
good of you.

Surt BHUPESH GUPTA: T never
do that. Iknow thereareinthe Con-
gress Party many honest decent men
democraticallv-minded people These
sentiments were expressed in Bhu-
baneswar. It is the leadership, which
tramples under foot the noble senti-
ments of the rank and file of Con-
gressmen. I never do that. But for-
give me if I do not nut you in that
category of that type of Congressmen.
Forget me. 1 know that you have
been educated in France, but I do not
know in which part of France you
were educated,

Surr C. D. PANDE: Paris,
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Surt BHUPESH GUPTA: In Paris
there are all kinds of centreg of edu-
cation. I do niot know whether in
the Sorbonne University it wag dur-
ing day or night. (Interruption.)
Nevertheless, forget it.

Tue VICE-CHAIRMAN (Surt M. P.
BrarGava): Mr, Gupta, please finish.

Suart BHUPESH GUPTA:.: There-
fore, 1 say the seontimentg are thelie.
I am not blaming the Congressmen.
Please understand it. I know the coun-
try cannot be saved from the danger
that is posed by Mr, Krishnamachari
to the Communist Party or the Oppo-
sition. The country has to be saved
from the manoeuvres, intrigues, cons-
piracies and dark forceg by the com-
bined efforts of all those who stand
for progress, whether they belong to
a party or to no party. I count upon
the right-minded and progressive
people in the Congress Party just as
they count upon the right-minded
people in other Parties. Therefore,
mv appeal finally before I sit down
with 3 note of warning is one of
resolution is one of dedication to our
principles and to the cause of the
country and, above all thig one of
unity, common struggles ang common
efforts. Thank you.

Tre VICE-CHAIRMAN (Surr M. P.
BHARGAVA): Any reply?

SurimaTt TARKESHWARI SINHA:
I never expected at this stage of the
discussion on the Supplementary
Grants that the hon. Member Mr.
Bhupesh Gupta, would raise all these
policy matters. The {forum should
have been different and the Govern-
ment could have properly replied to
al] the points. Once again I would
like to repeat this: Why is Mr Bhu-
pesh Gupta suffering under this kind
of misconception that the policy has
been the individual policy of Mr.
Krishnamachari? It has been the
policy of the Finance Minister with the
approval of the Cabinet and with the
approval of the Prime Minister. Let
him be clear. We are very clear in
our minds about this and the party
is also very clear that it is not the
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personal policy of the Finance Min-
ister.

Surr BHUPESH GUPTA: Al the
more tragic.

Sarimatt TARKESHWAR] SINHA:
Once again I woulg like to say with
all the strength of my conviction that
it is very uncharitable on the part
of Memberg opposite to say that it
has been the personal policy of the
Finance Minister. Everything has
been done with the approval of the
Cabinet, with the approval of the
Prime Minister and it hag not violat-
ed the industrial Policy Resolution.

Suri BHUPESH GUPTA: So far I
never said ‘personally’. I said he has
initiated it.

SuriMaTi TARKESHWAR] SINHA:
Bear with me please. I have borne
with his speech when I had enough
provocation to comment and make re-
marks. I have shown him that much
indulgence and why should he not do
the same? (Interruption).

Tue VICE-CHAIRMAN (Surt M, P.
BHARGAvA): Let her continue please.

SurimaTt TARKESHWAR] SINHA:
It is in no way the Minister's policy.
In regard to foreign participation it
does not violate the Industrial Policy
Resolution, We are aware of it more
than the hon, Member,

Tue VICE-CHAIRMAN (Zsr1 M, P.
Brarcava): The question is:

“That the Bill be returned.”

The motion was adopted.

THE APPROPRIATION (RAILWAYS)
No. 2 BILL, 1964

Tae DEPUTY MINISTER 1IN THE
MINISTRY or RAILWAYS (Surr S.
V. Ramaswamy): Sir, T beg to move:

“That the Bil] to authorise pay-
ment and appropriation of certain
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further sumg from and out of the
Consolhidated Fund of India for the
service of the finapcia] year 1963-64
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

In moving that the Appropriation.
(Railways) No. 2 Bill, 1964, as pass-
ed by the Lok Sabha be taken into
consideration, I may briefly refer to
what is more fully explained on the
first three pages of the book of sup-
plementary Demands for Grants for
Railways, 1963-64.

At the very outset it should be-
remerbered that the Supplementary
Demands aggregate Rs, 55 crores near-
ly in relation to a total original Bud-
get grant of Rs, 1180 crores. A sum.
of Rs. 6.75 crores out of the Supple-
mentary Demands covers increased
net su.plus over the budgeted sur-
plus, which is really not additional.
expenditure as such but for which a
vote is necessary as it is an amount:
being appropriated to the Develop-
ment Fund. Even the balance of the
Supplementary Demands, aggregating
Rs, 48'25 crores, represents a gross
amount which is what is taken for
the purpose of securing the vote of
Parliament even though the net ex-
penditure after allowing for creditsis.
only Rs. 38'68 crores. The gross bud-
get for instance, covers freight on
railway coa}] and other materials,
which is balanced by credits under
different Demands.

An analysis of the Supplementary
Demands for Grants is as under:—

(i) Aggregate of Revenue Work~-
ing Expenses (Supplemen-
tary Demands Nos. 4 to 10)—
Net additiona] provision ask-
ed for is Rs. 11.97 crores,
against the gross amount of’
Supplementary Demand of
Rs., 15.92 crores.

(ii) Aggregate of the capital
Budget covering works (Sup-
plementary Demands Nos. 15
and 16)—Net additional pro-



